20§  Rendming of Two

(1) Eighteenth Report on the
Ministry of Finunce, Depariment
of Economic Affairs (Banking Di-
vision) —Extension of Credit Faci-
lities to Weaker Sections of Society
and for Development of Backward
Areas,

(2) Minuteg of the sittings of the
Committee relating to the above
Report,

18. 17 hrs.

STATEMENT RE. RENAMING OF
TWO HOSPITALS IN DELHI
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PROF. P. G. MAVALANKAR
(Gandhinagar): Sir, I do not want
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to speak on this statement. But be-
fore you go on to the next item, could
I have your permission to make a
submission? I have written to you
this morning about the Minister’s
statement which is unfortunately
missing because the Minister of Par-
liamentary Affairs has not come out
with any statement on Government
business for the next week. On this
point, when the Ministers' statements
are going on. I thought I would seek
.a clarification and make g submission
in a few minutes, not more than two
or three minutes.

You wil] see that press reports are
<oming regularly in the last couple of
days about certain important legisla-
tive and constitutional measures
which are to be introduced by the
verious Ministers before the House.
By the end of the month, we shall
be completing financial business. We
‘have only 8 or 8 working days jn the
next month. I want to know whe=
ther the Government can give us
some jindication as to what are the
Bills they are likely to introduce pe-
fore the House. There are some im-
portant Rills, like, g comprehensive
Constitution Amendment Bill trying
to nullify most of the provisions of
the Forty-Second Constitution Amend-
ment Act, Anti-Defections Bill, a Bill
to repeal the provisions .for pension
to former Members of Parliament, a
comprehensive Industria] Rélations
"Bill and- alto a Bill to provide for
free legal aid to economically poor
people. These are some of the im-
portant measures that are Iikely to
.~be introduced.

My difficulty is, apart from the fact
that gome of us may not be available
for discussion "on these important
‘measures—I am myself going abroad,
as you know—if the House gets only
a couple of days at the fag-end of
the Ilong-drawn-out budget gession
for all the important Bills coming
before the House, should not the Go-
vernment give us some indication
sather than leave us only at the

(St.)

mercy of the press reports about
which we were only just now told
that the press is independent and that
they can do what they like?

As you know, I have been pressing
for the Anti-Defections Bill and a
comprehensive Constitution Amend-
ment Bill. But nothing is happening.
We would like to know from the
Minister of Parliamentary Affairs
and I would request you to ask him
to give us a statement ag to when

- these Bills are likely to come before

the House and whether they will be
sent to the Select Qommittee. The
practice ig that no important Bil] is
allowed to be passed at the fag-end
of the session just by disecussing it
in the House. It should go to a Select
Committee.

MR. SPEAKER: It is for them to
consider. I am not directing any-
body on this matter. I will not come
in the way of his making a state-
ment.

PROF. P, G. MAVALANKAR:
You kindly make a suggestion %
him. '

MR. SPEAKER: He may have his
own difficulty in the matter.
[MR. DEPUTY-SPEAKER in the Chairg

PROF. P, G. MAVALANKAR:
Mr. Deputy-Speaker, Sir, let me
make one submission. ..

MR. DEPUTY-SPEAKER: The

hon. Speaker has already responded
to whatever submission you made.

We now go to the next item.



